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Tax <m money Collected by Youth 
Congress

1787. SHRI KAN WAR LAL GUPTA: 
Will the Minister of FINANCE AND 
REVENUE AND BANKING be pleased 
to state:

(a) whether Government are aware 
that a large amount cf money was 
collected by the Youth Congress during 
the emergency period in Delhi and 
outside Delhi through collections by 
arranging cultural programmes and 
publishing Souvenier etc.;

(b) if so, the facts thereof; and

(c) whether the Youth Congress has 
Hied income-tax return so far; if so, 
the particulars of donations; and if 
not, what action Government have 

-laken against the Youth Congress?

THE m in is t e r  OF FINANCE AND 
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) Government has 
come across certain newspaper re­
ports which indicate that the Youth 
Congress has collected a large amoant 
of money during the emergency by 
arranging cultural programmes end 
publishing souveniers.

(b) and (c). These reports do not 
contain any details. Details will be 
obtained during assessment proceed­
ings. Youth Congress has not filed 
income-tax return so far. Notice 
under section 139(2) of the Income-tax 
Act for ar ^. sment year 1977-78 is, 
however ^being issued. During the 
assessment proceedings the details of 
amounts collected by the Youth Con­
gress will be obtained and these 
amounts will be taken into considera­
tion while framing the assessment. If 
during these assessment proceedini;.q. 
it is noticed that the Youth Congress 
has earned taxable income in the past, 
action to assess such income will 
also be taken.

Export of Semi-rinished Leather

1788. SHRI KANWAR LAL GUPTA: 
Will the Minister of COMMERCE 
AND CIVIL SUPPLIES AND CO­
OPERATION be Dleased to state:

(a) whether GovernmeiU have re­
ceived any complaint about the export 
of semi-flnished leather to foreign 
countries which is exported as finished 
leather;

(b) if so, the facts thereof and the 
action taken by Government thereon; 
and

(c) what is the estimated loss to the 
Government from such export?

THE MINISTTER OF COMMERCE 
AND CIVIL SUPPLIES AND CO­

OPERATION (SHRI MOHAN DHARIA):
(a) General complaint of this nature 
was received. According to the cus­
toms authorities no such misclassifleJ 
export of semi-flnlshed leather has 
taken place. Consignments of finished




